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CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
PRINCIPAL BENCH, NEW DELH}, COURT NO.III

EXCISE APPEAL NOS. 5038 OF 2004

Date of Hearing: 11.7.2008
Date of Decision:11.7.2008

*

[Arising out of Order-in-Appeal No.133-134/RPR-1/2004 dated 23.6.2004
passed by the Commissioner of Central Excise & Customs (Appeals),
Raipur]

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see : ,\‘ o
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 1982.

. Whether it should be released under Rule 27 of the : N o
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

k2

3. Whether Their Lordships wish to see the fair copy : guv\
of the Order?
4. Whether Order 1s to be circulated to the Departmental : kf .
authorities 1=
Manish Industrial Co. Appellant
[Rep. by: None]
Versus
CCE, Raipur Respondent

[Rep.by:Shri M.M. Singh, DR]

Coram: Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Veeraiyan, Member (Technical)

L,aoal ORDER G cﬂ TN - S

Per Archana Wadhwa:

On matter being called neither anybody appeared nor is there any

adjournment request.

2. It is seen that the dispute in the present appeal is identical to the

dispute in another appeal of the same appeliant being Appeal No. E/2636/03-

-
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'NB(S). The said Appeal No.E/2636/03-NB(S) stands rejected by the

Tribuna! vide its Final Order No.1943/05-SM(BR) 'dated 14.11.2005, by
foliowihg another order of the Tribunal in the case of M/s. Shri Sunder
Aluminium Udyog vide its Final Order No.1784/05-SM(BR) dated

30.9.2005. As such, by following the ratio of the above decision we reject

»

the present appeal also.

[Operative part of the order already pronounced in the open Court on

11.7.2008]
14 [o5°
[Archana Wadhwa]
Member (Judicial)-
e
[M. Veeraiyan]
Member (Technical)
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